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(e) whether such un-utilised Jicenses 
and letters of intent are liable' to be 
cancelled or withdrawn; and 

(f) if so, the particutalS of the cancel .. 
led licences and wIthdrawn letters of 
intent? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRf M. ARUNA-
CHALAM) : (a) and (b). Industrial 

-Group-wise statistics on letters of intent/ 
industrial licences issued/utiJised/unutili-
sed, etc. are not maintained. However) 
under the provisions of the Industries 
(Development & Regulation) Act t 331 
industrial l.cences (mcluding 46 c.uryr-on-
business licences) were grdnted during the 
years 1983, 1984 and 1985 to undertakings 
registered' under the MR TP Act. Of 
these, 1 industrial licence has since been 
cancelled/revoked. 

(c) to (e). During the years 1983 to 
1985, 547 letters or intent were issued to 
undertakings registered under the MRTP 
Act. If the holder of the letter of intent! 
industrial licence fails to fulfil the condi-
tions within Its validity period, the letter 
of intent/industrial lic.ence in question is 
cancelled/revoked by tbe administrative 
Ministry concerned. Of the 547 letters 
of intent granted during 1983 to 1985 to 
MRTP undertakings, 149 letters of intent 
have. since been converted into industrial 
licences and 35 have been treated as 
lapsed/c~. ncelled. 

(0 Details of letters of iut(ntjindustrial 
licences cancelled/revoked are regularly 
published by the Indian Investment Centre 
in their -Monthly Newsletter'. COPIes of 
this publication ale being sent to Pjrlia-
ment Library regularly. 

Delivery of Le" ~emeat by Factories 

3390. SHRI V. SOBHANADREES-
WARA RAO Wid the Minister of 
INDUSTRY be pleased to state : 

(a) whether it has come to the notice 
of Government that lOme cement t acto-

ri es are not delivering levy cement against 
a])otmcnts withIn the scbeduled time and 
selling the same as nOD-levy cement; 

(b) if so, -the number of such factories 
identified- during the current year; and 

(c) the action 13ken in respect of such 
factories? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (.t) Yes, Sir. 

(b) There are 24 cement facto! ies in 
whose cases tbe shortf,dl in despatches 
under levy cdtegory as on 31.1086, h,ls 
been mOre than one month's levy obliga-
tion. 

(c) (i) Tbe matter has been faken up 
with the Chief Executives of all 
the major defaulting units to 
make good entire shortfall by 
end of December, 1986/January 
1987. ' 

(ii) Directions are also issued under 
Clause 33 and 3(a) of the 
Cement Control Order, 1967 to 
regulate supplies of levy loon-
levy ~ement and the help of 
the concerned State Govern-
ments is sough t to ensure com-
pliance of orders. 

Short desp~tches are also reported 
partly due to slow lIfting of Cement by the 
nominees and partly due to noo-avaiJabj-
tty of adequate railway facilities. Follow-
ing steps have been taken to correct the 
distorliofl in supplies under levy cate-
gory:-

(i) Levy cement is increasingly being 
moved to non-conventional deficit 
areas from factories in cases where 
the conventional markets are not 
consuming levy cement to the 
desired level due' to sluggishness 
in dem~Dd growth. 

(ii) The Railways are immediately 
approached to step·up waaon 
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S\&Pp1ies where supplies are star1ed 
to be slow due to non-availabJJ.i.ty 
of sufficient number of wagons. 

COIK'essioas to Maruti Udyog Ltd. 10 
Import Compooeats 

3391. DR. DATTA SAMANT: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) the concess.ons given to Maruti 
Udyog Ltd. iO customs duty whlle import. 
ing various compor.ents, because the fuel 
efficiency of the Maruli C~H is upto 1,000 
C.c. ; 

(b) the total ~ill10unt of concession thus 
given to Maruti Udyog Ltd. for the yeLlrs 
1984.85 and 1985:-86; and 

(c) whether the Premier Automobiles 
Ltd. Bombay had requested for slmlldf , 
concessions ~nd if so, the reasons for not 
Siving same concessions to Premier Auto-
mobiles Ltd. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER .. 
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K K. TEWARY): 
(a) No cOGcession have been made to 
Mdcuti Udyog. Maruti pays the' same 
customs duty as for Qtber fuel efficient 
cars of higher engine capacity. 

(b) Does not arise. 

(c) Certain concessions on customs and 
excised duty are allowed for the manu-
facture of fuel efficient passenser cars pro-
vided the vehicle passes the fuel efficiency 
cC!teria and is tested by a testing agency 
for the purpose. Tbe vehicle model 
118-NE manufactured by PAL has been 
declared fuel efficient and the manuf.iC-
turers are avaltins concessions ID levies .. 

s.ppJ! of Natural Gas by Pi,. in 
Certaia Diltricts of AI ... 

. 3392. PROF. PARAG CHALIHA 
Will the M .. nister of PETRO~EUM AND 
NA TUllAL GAS be pleased to state : 

(a) whether GO\)"'oOl\1ent have any 
plaDS to suppJ), D~uraJ las b)' layiel 
pipes for do~stic use in the OJI produ-
cing areas of Sibsagar, Jorhal and Dibru-
prb distrif;t, ; 

(b) If so, the details thereof; and 
• 

(c) if oot, tbe re&lsons therefor 7 

THE MINISTER OF STATE IN fHE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHM DUTT): 
(a) aod (b). Oil & Natural Gas Com-
mISSion has commItted to supply five' 
thousand cubjc metres of gas per ddy to 
Assam .Gas Company who, jnturn, wiil 
distnbule thiS to the domesllc Consumers 
10 Sibsagar town. 

(c) Does not arise. 

Patenting Procedure 

3393. SHRI MURLI DEORA : Will 
the MInister of INDUSTRY be pleased 
to state : 

(a) the aveCiJge tIme taken by the 
Patent Office for grantina tbe patent; 

(b) tbe longest perJod for which a 
p,ltent applJcalion is pendmg as on 

. October 31, J 986 ; and 

(c) The steps proposed by Government 
to accelera te the pace and how soon it is 
expected to achie'/e this? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA. 
CHALAM) : (a) On an average 3 years 
and 10 months. 

(b) Longest period is 13 years and six 
months. 

(c) Tbe Controller General of Patents 
Designs and Trade Marks has been asked 
to expedite disposal of applications. 




